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RESPECTFULLY SUBMITTED AS UNDER:

Applicant is most respectfully submitting the information

as directed in the order dated 21/02/2024 of this present
matter.

1.

That Project Proponent has completed work of Buildings
with change in profile of those buildings where the
amended EC was yet to be granted and during such
pendency the Project Proponent has constructed and
have taken partial completion certificates and
completion certificates from PMRDA for year 2021 to
2024. (Annexure I)

That PMRDA has sanctioned plan over the Plot area of
50,900 Sq. mtr since the commencement of the project
named Avon Vista developed by Respondent No.13 and
has been objected for the same by PMRDA in
development permission and commencement
certificate dated 11/10/2023 at point No.8 at page
No. _8‘@ and Joint Committee Report.

That Project Proponent has revised sanctioned planned
multiple times without giving knowledge or amending the
same to the previous EC and still the project proponent
has been complying the procedural part and getting
development permission and commencement
certificate from PMRDA on revised sanction plan
without amending the same with SEAC-3 or SEIAA for
amendment of EC and further in which the SEAC -3 and
SEIAA has deferred on deliberation on several times on
there application to amend or expansion of EC. Further it
was also been acknowledged by the Joint Committee
report as appointed by the order dated 22/02/2022 of
this Hon’ble Tribunal, stating various violation and
additional construction took place without complying the
procedural part by amendment of EC before starting
construction. (Annexure II)
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That Project Proponent has been objected by PMRDA" in
development permission and commencement
certificate dated 11/10/2023, point 38 at page
no. 850 stating the overlaying construction in red line
and green belt according to the development plan of
PMRDA.

That Project Proponent has misrepresented Plot area to
gain maximum FSI and to utilize the same for gaining
profits by constructing more over the capacity. That there
sanctioned planned showed the Amenity space which was
further created a third-party development agreement
which was been acknowledge by the Joint Committee in
their report at Page 225, Annexure VI stating the
registered document for sale of Amenity space of the
Project name Avon Vista which was reversed for the
reason. Further that amenity space holds a stand alone
building which was never a part of any of the EC which
were granted to the project proponent on which the total
sanctioning of this project was based on such
manipulation of construction on pre and post approved
EC based on sanction plans from PMRDA. The sanctioned
plan from PMRDA for the 2018, 2021, 2022 and 2023
(Annexure III). In the latest Submission made by the
R.13 where the google images are shown it can be clearly
spotted that stand alone building which was earlier
recognized as Plot B then Amenity space and thereafter
the Old age home developed by builder. This stand-alone
building was never been the part of EC on which the
basic requirement of the potential of the plot was
recognized to be amenity space.

That the Project proponent has exploited beyond the
scope on local authorities and Environment by
misrepresenting all the necessary aspects according to
law.

That the Joint Committee report and their annexures has
precisely recognized all the violation from the start of the
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project where been additional construction or basic
calculation of plot area.

8. In the view of order dated 21/02/2024 the Applicant
provides the original as well as the translated copies
accordingly. It is mostly humbly requested to be
considered as argued before this Hon’ble Tribunal.

PUNE
DATE: 23/02/2024

Kamble

Applicant

0

Adv. Viraj U. Pawar
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Verification

I, Shashikant Vithal Kamble, the Applicant herein submits
to this Hon’ble Tribunal on solemn oath and affirmation that
the contents stated in paragraph 1 to 8 are true and correct to
the best of my knowledge, information and belief and the same

has been signed and verified by me on this 23 day of February

of the year 2024/ a 53
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Pune Metropolitan Region Development Authority, Pune

S.No. 152-153, Maharaja Sayajirao Gaikwad Udyog Bhawan,
Aundh, Pune - 411007

Part Completion Certificate

Outward No: BMU/ MAU Mahalunge /S.No. New 8/Al to 8/A9
P.K.No.515/20-21

Date 06/12/2021
To

M/s. Naiknavare Profile Construction Pvt. Ltd by Mr. Rajesh
Chaudhary

Residing at. 1204 /4 Ghole Road Shivajinagar Pune

Mauje — Mahalunge , Taluka — Mulshi ,District -Pune from
here New S.No.8/Al to 8/A9(0Old S.No. 8/3 to 7,9 to 14) , Area -
41100.00.8Sq.m. The construction maps on this site have been
approved by the Pune Metropolitan Region Development Authority,
Pune Outward NO. BMU/Mau. Mhalunge/ S. No. 8/3 to 7, 9 to
14/ P.No. 515/20-21, date. 02/06/2021 has granted approval for
the amended construction permission .Also permission for non-
agricultural use has been granted to order No.
PMA/NA/SR/166/2014, dated 30/12/2014 by Collector Office,

(Revenue Branch) Pune.

As per the above permission, Mrs. Gauri Naiknavar License
No CA/88/11373 under the supervision of Licensed
Architect/Structural Engineer/Supervisor regarding the
construction of building completed/partially completed for

occupancy of Building No. A 1 on application dated 12/10/2021

—C
Ne#
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you have the following buildings in Annexure B Consent to

Occupancy is granted subject to the conditions mentioned.

Description of the building to be used

No. | Building | As per | On the Site | Flat
approval
1. | Building | Lower Lower 46 Flat Partial
No. A1 |Parking |Parking + Occupancy
+ Upper | Upper Certificate
parking | parking | has been
+21 +12 floor 'issued  on
floor 131/03/2021
2 | Buildi | Lower Lower | Thirteent | 1301,1302 | O
ng Parking | Parkin | h 1303,1304 | 4
No. A | + Upper g+
1 parking | Upper
+21 parkin
floor g +21
| floor
Fourteent | 1401,1402, | O | Flat
| h | 1403,1404 | 4 | sto
Fifteenth | 1501,1502 | O | be
1503,1504 | 4 | use
Sixteenth | 1601,1602 | O d
1603,1604 | 4 | now
Seventeen | 1701,1702 | O
th 1703,1704 | 4
Eighteent | 1801,1802 | 0
h 1803,1804 | 4
Nineteent | 1901,1902 | O
i h 1903,1904 | 4
Twenty | 2001,2002 | O
2003,2004 | 4
Twenty | 2101,2102 | O
one 2103,2104 | 4
Total 35
—IC
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Hon'ble. With the approval of Metropolitan Commissioner and
Chief Executive Officer

Sd/-

Metropolitan Commissioner
and
Chief Executive Officer
Pune Metropolitan Region
Development Authority, Pune

Copy: For information and necessary action

Gram sevak , Mauje — Mahalunge , Taluka — Mulshi ,District
-Pune For information and tax assessment

Pune Metropolitan Region Development Authority From Pune
dated 06/12/2021 Letter dated No.515/20-21 Attached
Annexure 'B'

1) Applicant / Flat Holder / Shop Holder They have common
space in the said buildings viz. Refuge Area, common parking,
Top terrace etc. Cannot be confined. or Cannot be sold.
Applicants shall be bound to keep the said area open to all
public.

2) The applicant / flat holder shall not be allowed to enclose the
two storey high terrace adjacent to the flat.

3) Roads, sewers, open spaces etc. in the drawings are required
to be developed by the applicant on the site independently and
satisfactorily before allotment of flats.

4) All the terms and conditions of the building sanction order as

well as the non-agricultural permission order shall be binding

-TC
B



789

5)

6)

7)

8)

9)

on the applicant/developer/land owner. In addition to the
approved map, the construction clearances shall be
maintained and kept open as per the Development Control
and incentive Regulations. If not, the said permission will be
considered cancelled.

It is the responsibility of the applicant/owner/developer to
complete the construction of the rest of the buildings in the
subject area as per the approved plan and obtain the
occupancy certificate.

If the Competent Authority/Gram Panchayat does not supply
drinking water as mentioned in the certificate submitted by
you for the proposed housing project, it will be mandatory for
the applicant/land owner developer to self-assess the
necessary drinking water supply before transfer of flats in this
housing project.

All the terms and conditions of the RERA Act shall be binding
on the applicant/developer/land owner.

The said proposal was approved by the Environment
Department. Environmental Clearance dated 18/07/2016
FSI - 34577.09 sq.m and NON FSI - 38846.21 sq.m has been
obtained for total construction area of 73423.3 sq.m and
approved maps dt. As on 02/06/2021 FSI - 39829.06 Sq.m.,
NON FSI - 25190.31 Sq.m total area sanctioned is 65019.37
Sq.m and it will be mandatory for applicant/developer to
obtain EC for increased area before carrying out further
development work.

In the said case letter no. SWAC/2564/6/3029/ATS
(BS),Aviation NOC has been obtained from Ministry of Defense

“TC
I~
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vide letter dated 24 /09/2021. No objection has been received
in the said rejection letter for building height of 92 m and
652.20 m MSL and the terms and conditions of the said letter
shall be binding on the applicant/developer.

10)Consent Order No. from MPCB in the said case. Format
1.0/BO/RO-HQ/CC-174000923, dt. Consent to Establish
dated 24/04/2017 is received. Also No. Format 1.0/UAN
No.0000104052/C0 213001523, dated Consent to Operate
dated 24/03/2021 has been received and the terms and
conditions contained in the said letter shall remain binding
on the applicant/developer.

11)According to the famous draft plan dated 02/08/2021,
suggestions/objections of the public have been invited and
the final decision regarding the said draft development plan
will be binding on the applicant/developer.

12)According to prior approval in the said case, building no.
Buildings A3, B3 and Club House are partially encroached
upon by the green belt and it will be mandatory for the
applicant/developer to obtain a clearance certificate from the
Irrigation Department.

13)An FIR has been lodged regarding the incident of collapse of
the parking slab in the building A2 and B2 of the said project
and the decision in this regard will be binding on the

applicant/developer.

Hon'ble. With the approval of Metropolitan Commissioner and
Chief Executive Officer

g =
Y-



70

~TC

Sd/-

Metropolitan Commissioner
and
Chief Executive Officer
Pune Metropolitan Region
Development Authority, Pune
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Pune Metropolitan Region Development Authority, Pune
S.No. 152-153, Maharaja Sayajirao Gaikwad Udyog Bhawan,
Aundh, Pune - 411007 |

Part Completion Certificate

Outward No: BMU/ MAU Mahalunge /S.No. New 8/Al to 8/A9
P.K.N0.515/20-21

Date 28/07/2021
To
M /s. Naiknavare Profile Construction Pvt. Ltd by Mr. Rajesh
Chaudhary

Residing at. 1204 /4 Ghole Road Shivajinagar Pune

Mauje — Mahalunge , Taluka - Mulshi ,District -Pune from
here New S.No.8/Al to 8/A2(0Old S.No. 8/3 to 7,9 to 14) , Area -
41100.00.8Sq.m. The construction maps on this site have been
approved by the Pune Metropolitan Region Development Authority,
Pune Outward NO. BMU/Mau. Mhalunge/ S. No. 8/3 to 7, 9 to
14/ P.No. 515/20-21, date. 02/06/2021 has granted approval for
the amended construction permission .Also permission for non-
agricultural use has been granted to order No.
PMA/NA/SR/166/2014, dated 30/12/2014 by Collector Office,

(Revenue Branch) Pune.

As per the above permission, Mrs. Gauri Naiknavar License
No CA/88/11373 wunder the supervision of Licensed
Architect/Structural Engineer/Supervisor regarding the

construction of building completed/partially completed for

“T1C
\o—
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occupancy of Building No. B 1 on application dated 10/06/2021

you have the following buildings in Annexure B Consent to

Description of the building to be used

Occupancy is granted subject to the conditions mentioned.

Building | As  per | On the Site | Flat
approval
| ' Building | Lower Lower 81 Flat Partial
No. B 1 |Parking |Parking + Occupancy
+ Upper | Upper Certificate
parking | parking has been
+21 +21 floor issued on
floor 17/12/2020
Building | Lower Lower first floor Creech play
No.B 1 |Parking |Parking + area, ceiling
+ Upper | Upper area, pantry,
parking | parking Toddler play
+21 +21 floor area
floor
Second 202
floor

Flats to be used now

Hon'ble. With the approval of Metropolitan Commissioner and

Chief Executive Officer

Metropolitan Commissioner
and

Chief Executive Officer

Pune Metropolitan Region

Development Authority, Pune

Copy: For information and necessary action
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Gram sevak , Mauje — Mahalunge , Taluka — Mulshi ,District

-Pune For information and tax assessment

Mauje — Mahalunge , Taluka — Mulshi ,District -Pune from here
New S.No.8/Al to 8/A9(0Old S.No. 8/3 to 7,9 to 14) , Area -
41100.00.Sq.m Occupancy proposal of Building No. B1 on the

arca.

Pune Metropolitan Region Development Authority From Pune
dated 06/12/2021 Letter dated No.515/20-21 Attached
Annexure 'B'

1) Applicant / Flat Holder / Shop Holder They have common
space in the said buildings viz. Refuge Area, common parking,
Top terrace etc. Cannot be confined. or Cannot be sold.
Applicants shall be bound to keep the said area open to all
public.

2) The applicant / flat holder shall not be allowed to enclose the
two storey high terrace adjacent to the flat.

3) Roads, sewers, open spaces etc. in the drawings are required
to be developed by the applicant on the site independently and
satisfactorily before allotment of flats.

4) All the terms and conditions of the building sanction order as
well as the non-agricultural permission order shall be binding
on the applicant/developer/land owner. In addition to the
approved map, the construction clearances shall be
maintained and kept open as per the Development Control
and incentive Regulations. If not, the said permission will be

considered cancelled.
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5) It is the responsibility of the applicant/owner/developer to

complete the construction of the rest of the buildings in the
subject area as per the approved plan and obtain the

occupancy certificate.

6) If the Competent Authority/Gram Panchayat does not supply

drinking water as mentioned in the certificate submitted by
you for the proposed housing project, it will be mandatory for
the applicant/land owner developer to self-assess the
necessary drinking water supply before transfer of flats in this

housing project.

7) All the terms and conditions of the RERA Act shall be binding

on the applicant/developer/land owner.

8) The said proposal was approved by the Environment

Department. Environmental Clearance dated 18/07/2016
FSI - 34577.09 sq.m and NON FSI - 38846.21 sq.m has been
obtained for total construction area of 73423.3 sq.m and
approved maps dt. As on 02/06/2021 FSI - 39829.06 Sq.m.,
NON FSI - 25190.31 Sq.m total area sanctioned is 65019.37
Sq.m is allowed

9) CENTRAL GOVERNMENT MINISTRY OF CIVIL AVIATION

Notification No. G.S.R. 751 (E) dated. As of 30/09/2015
restrictions on building height have been imposed. According
to the COLOR CODE ZONING MAP of the AVIATION
department, the proposed site is in P8 zone and thus 600 m.
No need to take NOC till AMSL.As per the records of this office,
the site under proposal is coming to AMSL - 560.20 m. The
height of the proposed building is 68.60 + 7.67 + 4.9= 81.17

f“rC._.
o



m and the total height AMSL is 641.37 m. So it is necessary
to get Aviation NOC from Ministry of Defence

Hon'ble. With the approval of Metropolitan Commissioner and
Chief Executive Officer

Sd/-

Metropolitan Commissioner
and
Chief Executive Officer
Pune Metropolitan Region
Development Authority, Pune
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Pune Metropolitan Region Development Authority, Pune
S.No. 152-153, Maharaja Sayajirao Gaikwad Udyog Bhawan,
Aundh, Pune - 411007

Part Completion Certificate

Outward No: BMU/ MAU Mahalunge /S.No. New 8/Al to 8/A9
P.K.N0.515/20-21

Date 22/08/2022
To
M/s. Naiknavare Profile Construction Pvt. Ltd by Mr. Rajesh
Madanmohan Chaudhary

Residing at. 1204 /4 Ghole Road Shivajinagar Pune

Mauje — Mahalunge , Taluka — Mulshi ,District -Pune from
here New S.No.8/A1l to 8/A9(0ld S.No. 8/3 to 7,9 to 14) , Area -
41100.00.Sq.m. The construction maps on this site have been
approved by the Pune Metropolitan Region Development Authority,
Pune Outward NO. BMU/Mau. Mhalunge/ S. No. 8/3 to 7, 9 to
14/ P.No. 515/20-21, date. 02/06/2021 has granted approval for
the amended construction permission .Also permission for non-
agricultural use has been granted to order No.
PMA/NA/SR/166/2014, dated 30/12/2014 by Collector Office,

(Revenue Branch) Pune.

As per the above permission we Architect G H. Naiknavare
Liaison No. CA/88/11373, regarding completion of building
construction under the supervision of a licensed architect, for

obtaining occupancy certificate for building A2 in Plot No.1, dated

i
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S02.

13/06/2022, subject to the conditions mentioned in Annexure B

to the following building. Consent is being given for occupancy.

Description of the building to be used

Woj—ﬁuildillg | As per | On the | Floor Flat No/Shop No | Total
approval | Site No.
1. Residential | Lower | Lower | Lower - -
Building | Parking | Parking Parking
No. A2 + Upper | + Upper - -
parking | Upper | parking
+21 parking | First 102,103 02
floor +21 Second 201,202, 04
floor 203,204
Third 301,302,303,304 | 04
Fourth 401,402,403,404 | 04
Fifth 501,502,503,504 | 04
Sixth 601,602,603,604 | 04
' Seventh 701,702,703,704 | 04
Eighth 801,802,803,804 | 04
' Ninth 901,902,903,904 | 04
Tenth 1001,1002,1003, | 04
1004
Eleventh 1101,1102,1103, | 04
1104
Twelfth 1201,1202,1203, | 04
1204
Thirteenth | 1301,1302,1303, | 04
1304
Fourteenth | 1401,1402,1403, | 04
1404
Fifteenth 1501,1502,1503,
1504
Sixteenth 1601,1602,1603, | 04
1604
Seventeenth | 1701,1702,1703, | 04
1704
Eighteenth | 1801,1802,1803, | 04
1804
Nineteenth | 1901,1902,1903, | 04
1904
Twenty 2001,2002,2003, | 04

TC
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) 2004
Twenty one | 2101,2102,2103, | 04

2104
Total 82

Hon'ble. With the approval of Metropolitan Commissioner and

Chief Executive Officer

Metropolitan Commissioner

Sd/-

and

Chief Executive Officer

Pune Metropolitan Region
Development Authority, Pune

Copy: For information and necessary action

Gram sevak , Mauje — Mahalunge , Taluka — Mulshi ,District

-Pune For information and tax assessment
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Pune Metropolitan Region Development Authority, Pune

S.No. 152-153, Maharaja Sayajirao Gaikwad Udyog Bhawan,
Aundh, Pune - 411007

Part Completion Certificate

Outward No: DP/BMU/ MAU Mahalunge /S.No.8/Al and others
P.K.No0.170/23-24 /7603

Date 10/1/2024
To
M/s. Naiknavare Profile Construction Pvt. Ltd by Mr. Anand

Hemant Naiknaware

Residing at. 1204 /4 Ghole Road Shivajinagar Pune 411005

Mauje — Mahalunge, Taluka — Mulshi, District — Pune from New
S.N.8/Al to 8/A9 (New ) and 8/3 to 7,9 to 14 Pai (Old ), Area -
50900.00.8Sq.m. Plot No. A Area 34091 sq.m. Construction maps
of this site in Pune Metropolitan Region Development Authority,
Pune, Outward No. DP/BMU/Mau-Mhalunge/s. No. 8/A 1 and
others / Q. No. 170/23-24/5246, dt. 11/10/2023 has approved
revised construction permission. Also vide Collector's Office, Pune
Outward No. PMA/NA/SR/149/2011, dated 10/10/2011 and
Outward No. PMA/NA/SR/ 166/2014 dated 30/12/2014

Approved for non-agricultural use.

As per the above permission we licensed architect Shri.
G.H. Having filed a proposal dated 15/12/2023 for the completion
of residential building No. B-2 under Naiknavare Liaison No.

CA/88/11373 supervision and obtaining a partial occupancy
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certificate for the said building, you are hereby granted partial

occupancy of the following building subject to the conditions

mentioned in Annexure B herewith. Consent is being given.

Description of the building to be used

Buildi | Area Floors | Floor | Floor Approved Flats
ng asper |son
| approv | the
| al actu
al
_( site
Buildi | 13655.4 | Lower |Lowe |podium ---
ng No. | 4. Parkin |r
B 2, Sq.M g+ Parki
Height Upper |ng+
69. 10 parkin | Upper
meters g +21 | parkin
floor | g +21
floor B
Lower Parking
Parking
Upper Parking
parking
first floor | 101,102,103
Second 201,202,203,
floor 204,205,206
Third 301,302,303,
floor 304,305,306
Fourth 401,402,403,
floor 404,405,406
' Fifth floor | 501,502,503,
504,505,506
Sixth 601,602,603,
floor 604,605,606
Seventh 701,702,703,
floor 704,705,706
Eighth 801,802,803,
1 | floor 804,805,806
~—1TC_
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Ninth 901,902,903,

floor 904,905,906
Tenth 1001,1002,1003,
floor 1004,1005,1006
Eleventh |1101,1102,1103,
floor 1104,1105,1106
Twelfth 1201,1202,1203,
| floor 1204,1205,1206
' Thirteent | 1301,1302,1303,
B h floor 1304,1305,1306
Fourteent | 1401,1402,1403,

h floor 1404,1405,1406
Fifteenth |1501,1502,1503,

- L floor 1504,1505,1506
Sixteenth | 1601,1602,1603,
floor 1604,1605,16006

Seventeen | 1701,1702,1703,
th floor 1704,1705,1706
Eighteent | 1801,1802,1803,
h floor 1804,1805,1806
Nineteent | 1901,1902,1903,
h floor 1904,1905,1906
Twenty 2001,2002,2003,
floor 2004,2005,2006
Twenty 2101,2102,2103,2
one floor |104, 2105,2106
- | Total 122

Area of Building No. B2 being partially occupied -13655. Sq. meter

Hon'ble. With the approval of Metropolitan Commissioner and

Chief Executive Officer

Sd/-

Metropolitan Commissioner
and

Chief Executive Officer

Pune Metropolitan Region

—fc
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Development Authority, Pune

Copy: For information and necessary action

Head of Taxation and Tax Collection, Pune Municipal Corporation

(Mauje -Mahalunge, Taluka Mulshi, District Pune) For information

and tax assessment

Pune Metropolitan Region Development Authority From Pune
dated 10/1/2024 Letter dated No.170/23-24 Attached Annexure
IBI

1) Applicant / Flat Holder / Shop Holder They have common
space in the said buildings viz. Refuge Area, common parking,
Top terrace etc. Cannot be confined. or Cannot be sold.
Applicants shall be bound to keep the said area open to all
public.

2) The applicant / flat holder shall not be allowed to enclose the
two storey high terrace adjacent to the flat.

3) Roads, sewers, open spaces etc. in the drawings are required
to be developed by the applicant on the site independently and
satisfactorily before allotment of flats.

4) All the terms and conditions contained in the Building
Approval Order as well as the Non-Agricultural Permission
Order shall be binding on the applicant/developer/land
owner.

5) It is the responsibility of the applicant/owner/developer to

complete the construction of the rest of the buildings in the

~c
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subject area as per the approved plan and obtain the
occupancy certificate.

6) If the Competent Authority/Gram Panchayat does not supply
drinking water as mentioned in the certificate submitted by
you for the proposed housing project, it will be binding on the
applicant/land owner/developer to meet the requirement of
drinking water before handing over the flats in this housing
project at their own expense. 2020/(13/20)C. spend (Dho-2)
dated 11/11/2020 is submitted

7) Central Government Ministry Of Civil Aviation Notification No.
G.S.R. 751 (E) dt. As of 30/05/2015 restrictions on building
height have been imposed. Accordingly, the Department of
Defense of the Central Government vide its letter
No.SWAC/2564/6/3029/ATS, dated 24/09/21 92.0 m. Or
652.20 A certificate of conformity has been issued for AMSL.
AMSL height of the plot of building sought for partial
occupancy is 560.2 m. Similarly, the said plot is in P-8 and
N-6 zone respectively. AMSL Height =560.2, Height of Building
B-2-69.10 m., Combined height of AMSL + Building B-2 is
629.30 m. The height of the building is within the maximum
height limit in the submitted no-disturbance certificate. It is
mandatory for the applicant to comply with the terms and
conditions of the said certificate.

8) If there is any arrears of conversion fee, inspection fee,
premium fee, development fee, security deposit and labor
welfare cess etc. on the presented land in future, it will be
obligatory on the applicant to deposit the said amount with
the authority.

A
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9) Notarized undertaking given by the applicant no. 08/2024,
the said partial occupancy certificate is being issued subject
to the undertaking dated 08/01/2024. The applicant will be
liable to pay the additional development fee if additional

development fee is required to be paid in future.

Sd/-

Metropolitan Commissioner
and
Chief Executive Officer
Pune Metropolitan Region
Development Authority, Pune
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Pune Metropolitan Region Development Authority, Pune

4th floor ,New Administration Building, Opp Akurdi Rallway
Station, Pimpri Chinchwad, Pune 411044

Development Permission and Commencement Certificate

(According to Rule No. 6.6.1 of the Approved Development Control and
Promotion Rules)

Outward No:DP/ BMU/ MAU Mahalunge /S.No. 8/Aland others
/P No.11/22-23

Date: 1/11/2022.
To

M/s. Synergy Development Corporation Pvt. Ltd. By Director Mr.
Hemant Dattaji Naiknaware, On behalf of Ku. Mu. Dha
Naiknaware Profile Construction Pvt. Ltd by Mr. Anand Hemant

Naiknaware

Residing at. 1204 /4 Ghole Road Shivajinagar Pune

Mauje- Mhalunge, Taluka - Mulshi, District Pune, S.N.
8/A1 to 8/A9 Pai (Old S.No. 8/3 to 7, 9 to 14 Pai) Area 50900.00
Sq.Mt. Plot No. in the approved drawing of the area. Area of A-
34091.78 sq.m. The proposal for revision of drawings/building
construction in the area "Group Housing Housing Project” has
been received by the Authority for approval. Subject to the
documents submitted by you along with the proposal and subject

Tc
\/'2/
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to the terms and conditions mentioned in the attached Annexure
'A', the said proposal is being granted revised development

permission and commencement certificate.

(Hon'ble. With the approval of Metropolitan Commissioner and
Chief Executive Officer )

Sd/-

Metropolitan Commissioner and
Chief Executive Officer

Pune Metropolitan Region
Development Authority, Pune

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A 1 to
8/A 9 Pai (Old S.No. 8/3 to 7, 9 to 14 Pai ) Area 50900.00 sq.m. in
the approved drawing on the area Plot No. A. Area of- 34091.78
sq.m. "Group housing" on areas Proposal for revised drawings/
building construction in the project

Pune Metropolitan Region Development Authority From Pune
dated 1/11/2022 Letter dated No.11/22-23 Attached Annexure 'A’

1) It will be mandatory to develop and construct the site as per
the approved map.

2) It will be mandatory to start the construction within a period
of one year after the issuance of the said development
permission and commencement certificate. The authority

_ should be informed accordingly regarding the

commencement of construction. After that, if the said
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3)

4)

permission and certificate is not renewed within the
prescribed period as required, the said permission and
certificate will be terminated.

Collector, Pune order no. PAMA / NA / SR/ 166/2014, date.
By 30/12/2014 m. Mhalunge, Ta Mulshi, District Pune S.N.
8/3, 814, 8/5,8/6,8/7,8/9,8/10,8/11,8/12.8/13 and 8/14
of 4100.00 sq.m. Out of which 3741.67 sq.m under service
road 4578.94 under green belt and 7391.24 sq.m under
proposed road width. Such a total of 15711.85 sq.m. After
deducting the area, the remaining 25388.15 sq.m. The area
has non-agricultural mandate for residential purposes. The
terms and conditions contained in that letter shall be binding
on the applicant/developer/landowner. Also, since the green
belt area is considered in the said case, it will be mandatory
for the applicant/developer/landowner to take non-
agricultural order regarding the class of land, its occupancy,
its lien, non-agricultural levy and encumbrance on the same
according to the revised area.

Earlier along with the proposal, counting date. 12/06/2005,
M.R.No. 4885/05, dt. 13/04/2015 M.R.No. 536/2015
permission has been granted subject to the extent of
enumeration in the map as well as the affidavit submitted by
the applicant/developer/land owner regarding the
ownership/occupancy of the site. Also dated 12/03/2020
M.R.No. 1996/2020 In case of any personal dispute / court
dispute arising out of non-cultivation / delimitation of the
said land or building, the same shall be the sole responsibility

of the applicant / developer / land owner. Development
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S)

o)

under the said permission shall not be permissible on any
land which is not owned / occupied by the applicant /
developer / landlord.

Applicant/Landowner/Developer shall be fully responsible
for the encumbrance of the financial institution on the
proposed land.

Since the Civil Land (Maximum Holding and Regulation) Act,
1976 has been repealed, we have proposed to pay Rs. 500/-
on stamp paper dated- 20/04/2023 Notary Shri. Affidavit
and Bond No. 257/2023 in the prescribed format before
Damodar B. Khaldkar has been submitted subject to the said
affidavit and bond and the said construction permit is being
given the  responsibility of the applicant/land
owner/developer The information in the said affidavit and
bond is wrong or misleading If found, the construction will be
treated as unauthorized and subject to action.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to 8/A 9 Pai (Old S.No.8/3 to 7, 9 to 14 Pai ) Area 50900.00
sqg.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

Before starting any development work on the subject land, it
is mandatory to mark the drawing area and get it certified by
the Land Records Department. After demarcation of the site
as per the approved drawing, the plot area, road width, 15%
facility plot and 10% open space area should not be less than

shown in the approved drawing. If there is any change in this,
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it will be mandatory to re-approve the drawing. No
development shall be carried out without submitting a copy
of such certified drawing to the Authority and obtaining its
final approval.

Also internal roads as per approved drawing, area in
facility plot as well as roads of approved regional plan. If the
area affected by the road width is to be transferred to the
concerned planning authority in lieu of increased carpet area
by the owner/developer, it shall be mandatory for the
owner/developer to make a proper application to the
concerned Land Records Department for the calculation of
such ancillary area. Thereafter, the land owner/developer
shall purchase the land under such area in the name of the
concerned planning authority at his/her own expense and
after giving possession of the same 7/12 copy and so on, the
applicant will be eligible to apply for the increased mat area
of such area along with the necessary construction map and
supporting documents.

Approved map containing S.No. 8/A1 to 8/A9 (Old S.No. 8/3
to 7, 9 to 14 Pai) in approved drawing Plot No. Area in A-
50900.00 sq.m. There is clearance on this combined area.
The said S.No. It is mandatory for the applicant / developer
/ land owner to submit the property card extract / 7/12
extract and survey map regarding amalgamation in the area
between 8/A1 to 8/A9 (Old S.No. 8/3 to 7, 9 to 14 Pai).

Front, rear and side clearance from the proposed
construction as shown in the approved map shall be

maintained and open in actual place.
/TC
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10)

11)

It shall be mandatory to use the plot and planned building in
the drawings only for the permitted uses like residential and
commercial as per the approved map. If there is a change in
the use of the building, the prior approval of the authority is
required.

It will be mandatory to submit certificate of non-agricultural
permission and license holder, Architect / Engineer /
Structural Engineer / Supervisor while applying for plinth
Inspection of the building, similarly when applying for
Occupancy Certificate Land Revenue / Consolidation in Land
Record / Subdivision Updated 7/12 Transcript / Property
Card and Counting of proposed construction. Submission of

map will be mandatory.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A 1 to
8/A 9 Pai (Old S.No. 8/3to 7,9 to 14 Pai ) Area 50900.00 sq.m. in
the approved drawing on the area Plot No. A. Area of- 34091.78
sq.m. "Group housing" on areas Proposal for revised drawings/
building construction in the project

12)

13)

After completion of plinth level construction of the building
as per the approved plan, if further construction is done
without obtaining tillage inspection certificate, the said
construction shall be considered unauthorized and such
construction shall be subject to penal action.

It shall be mandatory to maintain the roads and open spaces

in the plan and to keep the classified / regional plan roads /
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road widening area shown in the plan open for the use of all
public as well as neighboring landowners.

14) Roads, sewers, open spaces etc. in the drawings are required
to be developed satisfactorily on the site by the
applicant/developer/landlord before allotment of plot/flat.

15) The number of floors and height of the proposed construction
should not exceed that shown on the approved
drawings/construction maps.

16) Area of planned construction, total construction area if there
is any other construction on the plot, facility area and
regional plan roads/road width area must be on the actual
site as shown on the map.

17) No construction shall be made which will obstruct the
natural flow of the drain /river in the site/adjacent to the site.
Similarly, during the development on the said land, no
unauthorized changes can be made in the surface structure
of the place. If an accident occurs due to violation of the said
condition, the responsibility of the applicant / developer /
land owner will remain.

18) According to the Structural Design prepared by the
Structural Engineer / Designer, the developer and the
supervisor will be jointly responsible for the development on
the actual site.

19) Applicant / Developer / Landlord shall pay Rs. 500/- on
stamp paper dated- 05/04/2022 Notary Shri. Prescribed
Specimen Affidavit No. before Damodar B. Khaldkar.
274 /2022 has been submitted. This permission is granted

subject to the said affidavit and it shall be binding on the
S
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20)

21)

22)

applicant/developer/landowner to comply with all the rules
in the Revised Development Control and Promotion
Regulations for the Pune Metropolitan Region Development
Authority and the safety certificates prescribed by the Bureau
of Indian Standards. (Rule No. 7.1)

Govt Urban Development Department Dt. Instruction No.
dated 19/11/2008. According to TPV-4308/4102/
Q.No0.359/08/Navi-11, the total carpet area of each flat has
been mentioned by the applicant / developer / land owner
and architect in the construction map. Calculations,
mathematical errors etc. regarding the said carpet area. The
Architect and the Applicant / Developer / Landowner shall
be jointly responsible for the same.

If the competent authority/Gram panchayat does not provide
drinking water required for the planned
building/development, the applicant/developer/land owner
must make the required provision of drinking water at
his/her own expense before transferring the flats in this

project. It will be mandatory.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to8/A 9 Pai (Old S.No. 8/3to 7, 9 to 14 Pai) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

It will be necessary to provide separate containers for wet and

dry waste in the said area. Vermicomposting project
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applicants/developers/landowners are required to self-
assess for decomposable wet waste.

23) The area of the said land is 500 sq.m. is more than So every
80 sqg.m. It shall be binding on the
applicant/developer/landowner to plant and cultivate trees
such as one tree per area.

24) According to the government order, the use of fly ash during
construction will remain mandatory.

25) Solar water heating system is to be installed by the
applicant/developer land owner/ at his/her own expense
before occupancy of the building.

26) It is mandatory for the applicant/developer/landowner to set
up a waste water treatment plat and reuse the water for
gardening, tree cultivation.

27) The rain water harvesting system has to be done by the
applicant at his own expense

28) Central Government MINISTRY OF CIVIL AVIATION
Notification No. G.S.R 751 (E) Dated. As of 30/05/2015
restrictions on building height have been imposed. As per
COLOR CODE of AVIATION department the proposed site is
included in P8 zone. 600 m in P8 zone. No need to take NOC
till AMSL. The site under proposal is 560 m AMSL of land as
per records of this office. Since the TOP LEVEL height of the
building is 74.05 m, the height of the top level AMSL of the
building comes to 634.05 m. So there is a need to not mind
the AVATION department. Accordingly, the applicant
outward .No. No Objection Certificate has been obtained for

total height 92.00 m AGL or 652.20 AMSL (Including all

—Tc
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29)

30)

31)

a)

V)

projection & crane Height) vide SWAC/2564/6/3029/ATS
(BM) dated 24/09/2021 and the terms/conditions of the
applicant/developer. / will be binding on the landlord.
Registration no. 200236 IGBC certificate has been submitted
by the applicant for which provision no. As per ii of 35 Basic
FSI of 7% additional mat area index 1963.07 sq.m. is
proposed. Accordingly, the terms/conditions in the
Development Control and Promotion Regulations shall
remain binding on the applicant/developer.

After completion of construction of any building for which
commencement certificate has been issued, approved
Development Control and Promotion Rules Rule No. Rule no.
7.6 The applicant/developer/landlord shall be liable to action
if part/full use of any building is commenced without

obtaining occupancy certificate as per 7.6.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to8/A 9 Pai (Old S.No. 8/3to 7,9 to 14 Pai ) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

As per provision No. 2.77.13 of the Standard Development
Control and Promotion Rules regarding special buildings.

The provisions of Standard Development Control and
Promotion Regulations no. As per 14.3.1 it is mandatory for
the applicant/developer/landowner to design and develop a
6.00 m wide path around the proposed building such that it

can carry the load of a fire engine weighing at least 45 tonnes.
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b) All high rise buildings shall be on stilts as per the proposal by
the applicant/developer/landowner along with parking
facilities as per provision of Standard Development Control
and Promotion Regulation no. 18.14 will be required to be
proposed.

c) City Development Department As per Notification dated
28.8.2009 Rule No. Note in 4. As per Chief Fire
Officer /Director of Pune/Pimpri-Chinchwad Municipal
Corporation, Maharashtra Fire Services, Mumbai/Pune
Metropolitan Region Development Authority, if there is a need
to change the planning of a building higher than 15 m, the
approval of the concerned Chief Fire Officer/Director shall be
obtained again. Also one staircase and one lift in every
building must be fire resistant as per the provisions of NBC.
Also, according to the planning of the high-rise building, Pune
Metropolitan Region Development Authority letter no. FPM /
673/2020 dt. Provisional Fire N.O.C issued on 06/03/2020.
It shall be binding on the applicant / developer / land owner
to fulfill the terms/conditions. Also, it shall be mandatory for
the applicant/developer/land owner to submit to this office
the amended or objection certificate in accordance with the
revised proposal.

d) It shall be mandatory for the applicant/developer/landowner
to comply with provisions No. 2.77.13 of Standard
Development Control and Promotion Rules as well as
compliance with Part-VI regarding fire prevention measures.

e) For fire prevention system apart from water supply for normal

use, arrangement of water supply will be required to be done

T
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f)

g)

h)

Y

by applicant / developer / land owner at own cost and
responsibility.

Provision No. of Standard Development Control and
Promotion Regulations. It will be necessary to provide lift
facility as per 18.28.8.

The structural design of such buildings must be earthquake
resistant. The applicant/developer/landowner will be
required to submit a certificate from a registered structural
engineer regarding the structural stability of the building to
the concerned fire officer and to this authority.

Before issuing the occupancy certificate, it shall be mandatory
for the applicant/developer/landowner to complete all the fire
fighting systems and facilities and submit the final clearance
certificate from the fire department that the said system is in

good working order.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to 8/A 9 Pai (Old S.No. 8/3to 7,9 to 14 Pai ) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area of-
34091.78 sq.m. "Group housing" on areas Proposal for revised
drawings/ building construction in the project

Pune Metropolitan Region Development Authority vide letter
No. FPM/673/2020 dated 06/03/2020 has been issued
subject to the terms and conditions of the Provisional Fire
NOC in case of modification while issuing the certificate No
objection from the Chief Fire Officer Director concerned for

such planning Obtaining the certificate i1s mandatory.
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32) No objection has been received from the concerned
Environment Department vide outgoing No. SEAC - [lI-2014
/ CR-369 / TC -3 dated 18/07/2016. The total (Gross FSI +
Non FSI) construction area in the said certificate is 73423.30
sq.m. Construction has been approved. Accordingly, it shall
be mandatory for the applicant / developer / land owner to
submit no objection to the Revised Environment Department
before starting any further development work. The reason
being that the construction is more than the construction
area mentioned in this certificate, the rest of the construction
/ development cannot be done without obtaining the revised
Environment Clearance Certificate. The said condition shall
be binding on the applicant/developer/land owner and
architect of the project. Also Circular No. from the
Department of Environment. SEIAA 2014/CR-02/TC-3,
dated 30/01/2014 and dated 09/12/2016 will be binding
upon the applicant / developer / land owner and architect of
the project to strictly comply with the terms and conditions.

33) In the said proposal, the applicant submitted to Sub
Divisional Engineer Khadakwasla Canal, Sub Division 2 Pune
outward no. 2513 / Khadak - 2 / Prasha - 1/2010 dated
20/08/2010 and as per the map blue line and red line are
marked in the map as per prior approval. The terms /
conditions herein shall be binding on the applicant. Also
Deputy Divisional Engineer, Khadakwasla Canal Sub
Division no. 2 Pune 37 outward No. Khadak 2/ Prasha / 284/
Year 2022 dated 25/01/2022 The terms / conditions in the
feedback submitted to the authority shall be binding on the

~Tc
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34)

35)

36)

~fc
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applicant / developer / land owner. Also all notifications /
regulations etc. from the Water Resources Department. It
shall be binding on the applicant/developer to comply with.
Case no. OA No. 07/2022 (WZ) Shri. Shanshikant Vitthal
Kamble has filed a court Case. However, pursuant to the said
claim, Hon. The decision of the National Green Tribunal will
be binding on the applicant / developer / land owner.

As per 7/12 for G. No. 8/12 of the entire area submitted to
the proposal, as the owner is Smt. Lata Khivansare, a letter
of attorney has been submitted regarding the same and the
terms/conditions thereof shall remain binding on the
applicant.

Under Section 26 (1) of the Maharashtra Regional and Town
Planning Act 1966 through the Authority, the Draft
Development Plan of Pune Metropolitan Region. Promulgated
on 02/08/2021 and in the said draft development plan, the
said income is included in the commercial + green belt section
and 24 m + 60 m (National Highway No. 48) + 12 m + 12 m.
The proposed draft development plan is hampered by road
width. The alignment of 24 m wide road has been changed
and the said 24 m wide road has been transferred to the
authority and its FSI has been given earlier. The final decision
of the development plan in the said case will be binding on

the applicant / developer / land owner.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to8/A 9 Pai (Old S.No. 8/3to 7,9 to 14 Pai ) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area
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of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

37) In the said case, it shall be binding on the
applicant/developer/landowner to hand over the existing
12.00m road area to the Authority free of charge.

38) The Shaded Podium shown in the map must be used for
parking. Apart from this it cannot be used

39) In accordance with the hearing held on 19/10/2022 in the
jurisdiction of the Hon'ble Metropolitan Commissioner and
Executive Officer in the said matter, Hon'ble Metropolitan
Commissioner and Executive Officer outward No. 32 Dated
20/10/2022 The hearing decision has been passed as per the
said hearing decision, the said proposal has been approved
and the terms/conditions of the said decision shall remain
binding on the applicant/developer/land owner.

40) Construction of sheds, toilets and drinking water facilities,
nurseries etc. for pregnant mothers, lactating mothers and
accompanying children aged O to 6 years among the laborers
working at large building construction sites. Temporary
facilities must be done by the contractor or construction
developer.

41) Ifthereis arrears of inspection fee, premium fee, development
fee, additional development fee, security deposit and labor
welfare cess etc. on the presented land in future, it will be
obligatory on the applicant to deposit the said amount with
the authority.

C
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42) If any information or documents submitted by the applicant
is found to be incorrect/misleading, the development
permission and commencement certificate submitted will be

considered cancelled.

Two sets of drawings/construction maps accompanying the
proposal are signed and enclosed herewith and all other
documents accompanying the proposal are being retained for

the records of the Authority.

(Hon'ble. With the approval of Metropolitan Commissioner and
Chief Executive Officer)

Sd/-

Metropolitan Commissioner
and
Chief Executive Officer
Pune Metropolitan Region
Development Authority, Pune
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Pune Metropolitan Region Development Authority, Pune

4th floor ,New Administration Building, Opp Akurdi Rallway
Station, Pimpri Chinchwad, Pune 411044

Development Permission and Commencement Certificate

(According to Rule No. 6.6.1 of the Approved Development Control and
Promotion Rules)

Outward No:DP/ BMU/ MAU Mahalunge /S.No. 8Aland others /P
No0.170/23-24/5246

Date: 11/10/2023 .
To

M/s. Synergy Development Corporation Pvt. Ltd. By Director Mr.
Hemant Dattaji Naiknaware, On behalf of Ku. Mu. Dha
Naiknaware Profile Construction Pvt. Ltd by Mr. Anand Hemant

Naiknaware

Residing at. 1204 /4 Ghole Road Shivajinagar Pune

Mauje- Mhalunge, Taluka - Mulshi, District Pune, S.N.
8/Al to 8/A9 Pai (Old S.No. 8/3 to 7, 9 to 14 Pai) Area 50900.00
Sq.Mt. Plot No. in the approved drawing of the area. Area of A-
34091.78 sq.m. The proposal for revision of drawings/building
construction in the area "Group Housing Housing Project” has
been received by the Authority for approval. Subject to the

documents submitted by you along with the proposal and subject



SU+

to the terms and conditions mentioned in the attached Annexure
'A', the said proposal is being granted revised development

permission and commencement certificate.

(Hon'ble. With the approval of Metropolitan Commissioner and
Chief Executive Officer )

Sd/-

Metropolitan Commissioner and
Chief Executive Officer

Pune Metropolitan Region
Development Authority, Pune

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A 1 to
8/A 9 Pai (Old S.No. 8/3 to 7, 9 to 14 Pai ) Area 50900.00 sq.m. in
the approved drawing on the area Plot No. A. Area of- 34091.78
sq.m. "Group housing" on areas Proposal for revised drawings/
building construction in the project

Pune Metropolitan Region Development Authority From Pune
dated 11/10/2023 Letter dated No.170/23-24 Attached Annexure
!Al
1) It will be mandatory to develop and construct the site as per
the approved map
2) It will be mandatory to start the construction within a period
of one year after the issuance of the said development

permission and commencement certificate. The authority

should be informed  accordingly regarding  the

¢



4)

=%

commencement of construction. After that, if the said
permission and certificate is not renewed within the
prescribed period as required, the said permission and
certificate will be terminated.

Collector, Pune order no. PAMA / NA / SR/ 166/2014, date.
By 30/12/2014 m. Mhalunge, Ta Mulshi, District Pune S.N.
8/3, 814, 8/5,8/6,8/7,8/9,8/10,8/11,8/12.8/13 and 8/14
of 4100.00 sq.m. Out of which 3741.67 sq.m under service
road 4578.94 under green belt and 7391.24 sq.m under
proposed road width. Such a total of 15711.85 sq.m. After
deducting the area, the remaining 25388.15 sq.m. The area
has non-agricultural mandate for residential purposes. The
terms and conditions contained in that letter shall be binding
on the applicant/developer/landowner. Also, since the green
belt area is considered in the said case, it will be mandatory
for the applicant/developer/landowner to take non-
agricultural order regarding the class of land, its occupancy,
its lien, non-agricultural levy and encumbrance on the same
according to the revised area.

Earlier along with the proposal, counting date. 12/06/2005,
M.R.No. 4885/05, dt. 13/04/2015 M.R.No. 536/2015
permission has been granted subject to the extent of
enumeration in the map as well as the affidavit submitted by
the applicant/developer/land owner regarding the
ownership/occupancy of the site. Also dated 12/03/2020
M.R.No. 1996/2020 In case of any personal dispute / court
dispute arising out of non-cultivation / delimitation of the

said land or building, the same shall be the sole responsibility

Tc
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5)

6)

of the applicant / developer / land owner. Development
under the said permission shall not be permissible on any
land which is not owned / occupied by the applicant /
developer / landlord.

Applicant/Landowner/Developer shall be fully responsible
for the encumbrance of the financial institution on the
proposed land.

Since the Civil Land (Maximum Holding and Regulation) Act,
1976 has been repealed, we have proposed to pay Rs. 500/-
on stamp paper dated- 20/04/2023 Notary Shri. Affidavit
and Bond No. 257/2023 in the prescribed format before
Damodar B. Khaldkar has been submitted subject to the said
affidavit and bond and the said construction permit is being
given  the responsibility of  the applicant/land
owner/developer The information in the said affidavit and
bond is wrong or misleading If found, the construction will be

treated as unauthorized and subject to action.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A 1 to
8/A 9 Pai (Old S.No. 8/3 to 7, 9 to 14 Pai ) Area 50900.00 sq.m. in
the approved drawing on the area Plot No. A. Area of- 34091.78
sg.m. "Group housing" on areas Proposal for revised drawings/
building construction in the project

7)

C
SO

Before starting any development work on the subject land, it
is mandatory to mark the drawing area and get it certified by
the Land Records Department. After demarcation of the site
as per the approved drawing, the plot area, road width, 15%

facility plot and 10% open space area should not be less than



23

shown in the approved drawing. If there is any change in this,
it will be mandatory to re-approve the drawing. No
development shall be carried out without submitting a copy
of such certified drawing to the Authority and obtaining its
final approval.

Also internal roads as per approved drawing, area in
facility plot as well as roads of approved regional plan. If the
area affected by the road width is to be transferred to the
concerned planning authority in lieu of increased carpet area
by the owner/developer, it shall be mandatory for the
owner/developer to make a proper application to the
concerned Land Records Department for the calculation of
such ancillary area. Thereafter, the land owner/developer
shall purchase the land under such area in the name of the
concerned planning authority at his/her own expense and
after giving possession of the same 7/12 copy and so on, the
applicant will be eligible to apply for the increased mat area
of such area along with the necessary construction map and
supporting documents.

Approved map containing S.No. 8/A1l to 8/A9 (Old S.No. 8/3
to 7, 9 to 14 Pai) in approved drawing Plot No. Area in A-
50900.00 sq.m. There is clearance on this combined area.
The said S.No. It is mandatory for the applicant / developer
/ land owner to submit the property card extract / 7/12
extract and survey map regarding amalgamation in the area

between 8 /A1 to 8/A9 (Old S.No. 8/3 to 7, 9 to 14 Pai).
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9)

10)

11)

Front, rear and side clearance from the proposed
construction as shown in the approved map shall be
maintained and open in actual place.

It shall be mandatory to use the plot and planned building in
the drawings only for the permitted uses like residential and
commercial as per the approved map. If there is a change in
the use of the building, the prior approval of the authority is
required.

It will be mandatory to submit certificate of non-agricultural
permission and license holder, Architect / Engineer /
Structural Engineer / Supervisor while applying for plinth
Inspection of the building, similarly when applying for
Occupancy Certificate Land Revenue / Consolidation in Land
Record / Subdivision Updated 7/12 Transcript / Property
Card and Counting of proposed construction. Submission of

map will be mandatory.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A 1 to
8/A 9 Pai (Old S.No. 8/3 to 7, 9 to 14 Pai ) Area 50900.00 sq.m. in
the approved drawing on the area Plot No. A. Area of- 34091.78
sq.m. "Group housing" on areas Proposal for revised drawings/
building construction in the project

12)

After completion of plinth level construction of the building
as per the approved plan, if further construction is done
without obtaining tillage inspection certificate, the said
construction shall be considered unauthorized and such

construction shall be subject to penal action.

~C
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13) It shall be mandatory to maintain the roads and open spaces
in the plan and to keep the classified / regional plan roads /
road widening area shown in the plan open for the use of all
public as well as neighboring landowners.

14) Roads, sewers, open spaces etc. in the drawings are required
to be developed satisfactorily on the site by the
applicant/developer/landlord before allotment of plot/flat.

15) The number of floors and height of the proposed construction
should not exceed that shown on the approved
drawings/construction maps.

16) Area of planned construction, total construction area if there
is any other construction on the plot, facility area and
regional plan roads/road width area must be on the actual
site as shown on the map.

17) No construction shall be made which will obstruct the
natural flow of the drain/river in the site/adjacent to the site.
Similarly, during the development on the said land, no
unauthorized changes can be made in the surface structure
of the place. If an accident occurs due to violation of the said
condition, the responsibility of the applicant / developer /
land owner will remain.

18) According to the Structural Design prepared by the
Structural Engineer / Designer, the developer and the
supervisor will be jointly responsible for the development on
the actual site.

19) Applicant / Developer / Landlord shall pay Rs. 500/- on
stamp paper dated- 20/04/2023 Notary Shri. Prescribed
Specimen Affidavit No. before Damodar B. Khaldkar.

FC
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20)

21)

258/2023 has been submitted. This permission is granted
subject to the said affidavit and it shall be binding on the
applicant/developer/landowner to comply with all the rules
in the Revised Development Control and Promotion
Regulations for the Pune Metropolitan Region Development
Authority and the safety certificates prescribed by the Bureau
of Indian Standards. (Rule No. 7.1)

Govt Urban Development Department Dt. Instruction No.
dated 19/11/2008. According to TPV-4308/4102/
Q.No.359/08/NéLVi—11, the total carpet area of each flat has
been mentioned by the applicant / developer / land owner
and architect in the construction map. Calculations,
mathematical errors etc. regarding the said carpet area. The
Architect and the Applicant / Developer / Landowner shall
be jointly responsible for the same.

If the competent authority/Gram panchayat does not provide
drinking water required for the planned
building/development, the applicant/developer/land owner
must make the required provision of drinking water at
his/her own expense before transferring the flats in this

project. It will be mandatory.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to8/A9 Pai (Old S.No. 8/3to 7,9 to 14 Pai ) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

TC
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22) It will be necessary to provide separate containers for wet and
dry waste in the said area. Vermicomposting project
applicants/developers/landowners are required to self-
assess for decomposable wet waste.

23) The area of the said land is 500 sq.m. is more than So every
80 sq.m. It shall be binding on the
applicant/developer/landowner to plant and cultivate trees
such as one tree per area.

24) According to the government order, the use of fly ash during
construction will remain mandatory.

25) Solar water heating system is to be installed by the
applicant/developer land owner/ at his/her own expense
before occupancy of the building.

26) It is mandatory for the applicant/developer/landowner to set
up a waste water treatment plat and reuse the water for
gardening, tree cultivation.

27) The rain water harvesting system has to be done by the
applicant at his own expense

28) Central Government MINISTRY OF CIVIL AVIATION
Notification No. G.S.R 751 (E) Dated. As of 30/05/2015
restrictions on building height have been imposed. As per
COLOR CODE of AVIATION department the proposed site is
included in P8 zone. 600 m in P8 zone. No need to take NOC
till AMSL. The site under proposal is 560 m AMSL of land as
per records of this office. Since the TOP LEVEL height of the
building is 74.05 m, the height of the top level AMSL of the
building comes to 634.05 m. So there is a need to not mind

the AVATION department. Accordingly, the applicant

TC
oA



29)

30)

31)

outward .No. No Objection Certificate has been obtained for
total height 92.00 m AGL or 652.20 AMSL (Including all
projection & crane Height) vide SWAC/2564/6/3029/ATS
(BM) dated 24/09/2021 and the terms/conditions of the
applicant/developer. / will be binding on the landlord.
Registration no. 200236 IGBC certificate has been submitted
by the applicant for which provision no. As per ii of 35 Basic
FSI of 7% additional mat area index 1963.07 sq.m. is
proposed. Accordingly, the terms/conditions in the
Development Control and Promotion Regulations shall
remain binding on the applicant/developer.

After completion of construction of any building for which
commencement certificate has been issued, approved
Development Control and Promotion Rules Rule No. Rule no.
7.6 The applicant/developer/landlord shall be liable to action
if part/full use of any building is commenced without
obtaining occupancy certificate as per 7.6.

As per provision No. 2.77.13 of the Standard Development

Control and Promotion Rules regarding special buildings.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to8/A 9 Pai(Old S.No. 8/3to 7,9 to 14 Pai ) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

a) The provisions of Standard Development Control and

Promotion Regulations no. As per 14.3.1 it is mandatory for

the applicant/developer/landowner to design and develop a

7 C.
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6.00 m wide path around the proposed building such that it
can carry the load of a fire engine weighing at least 45 tonnes.

b) All high rise buildings shall be on stilts as per the proposal by
the applicant/developer/landowner along with parking
facilities as per provision of Standard Development Control
and Promotion Regulation no. 18.14 will be required to be
proposed.

c) City Development Department As per Notification dated
28.8.2009 Rule No. Note in 4. As per Chief Fire
Officer /Director of Pune/Pimpri-Chinchwad Municipal
Corporation, Maharashtra Fire Services, Mumbai/Pune
Metropolitan Region Development Authority, if there is a need
to change the planning of a building higher than 15 m, the
approval of the concerned Chief Fire Officer/Director shall be
obtained again. Also one staircase and one lift in every
building must be fire resistant as per the provisions of NBC.
Also, according to the planning of the high-rise building, Pune
Metropolitan Region Development Authority letter no. FPM /
673/2020 dt. Provisional Fire N.O.C issued on 06/03/2020.
It shall be binding on the applicant / developer / land owner
to fulfill the terms/conditions. Also, it shall be mandatory for
the applicant/developer/land owner to submit to this office
the amended or objection certificate in accordance with the
revised proposal.

d) It shall be mandatory for the applicant/developer/landowner
to comply with provisions No. 2.77.13 of Standard
Development Control and Promotion Rules as well as

compliance with Part-VI regarding fire prevention measures.

) C.
\/9,
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e) For fire prevention system apart from water supply for normal

use, arrangement of water supply will be required to be done
by applicant / developer / land owner at own cost and
responsibility.

Provision No. of Standard Development Control and
Promotion Regulations. It will be necessary to provide lift

facility as per 18.28.8.

g) The structural design of such buildings must be earthquake

resistant. The applicant/developer/landowner will be
required to submit a certificate from a registered structural
engineer regarding the structural stability of the building to

the concerned fire officer and to this authority.

h) Before issuing the occupancy certificate, it shall be mandatory

for the applicant/developer/landowner to complete all the fire
fighting systems and facilities and submit the final clearance
certificate from the fire department that the said system is in
good working order.

Pune Metropolitan Region Development Authority vide letter
No. FPM/673/2020 dated 06/03/2020 has been issued
subject to the terms and conditions of the Provisional Fire
NOC in case of modification while issuing the certificate No
objection from the Chief Fire Officer Director concerned for

such planning Obtaining the certificate is mandatory.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to8/A 9 Pai (Old S.No.8/3to 7,9 to 14 Pai ) Area 50900.00
sqg.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

TC
Vo



32)

33)

Pune Metropolitan Region Development Authority Pune No
Objection Certificate has been received vide Go No. FPM /
673/2020 dated 06/03/2020 .The terms / conditions of this
shall remain binding on the applicant In this case the
applicant has made internal changes and independent refuge
area has not been shown in balcony of each flat. It shall be
binding on the applicant/developer/landowner to obtain
preliminary and final no-objection from the fire department
at their level as the approval is expected accordingly.

No objection has been received from the concerned
Environment Department vide outgoing No. SEAC - III-2014
/ CR-369 / TC -3 dated 18/07/2016. The total (Gross FSI +
Non FSI) construction area in the said certificate is 73423.30
sq.m. Construction has been approved. Accordingly, it shall
be mandatory for the applicant / developer / land owner to
submit no objection to the Revised Environment Department
before starting any further development work. The reason
being that the construction is more than the construction
area mentioned in this certificate, the rest of the construction
/ development cannot be done without obtaining the revised
Environment Clearance Certificate. The said condition shall
be binding on the applicant/developer/land owner and
architect of the project. Also Circular No. from the
Department of Environment. SEIAA 2014/CR-02/TC-3,
dated 30/01/2014 and dated 09/12/2016 will be binding

SES
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34)

35)

36)

37)

Jo

upon the applicant / developer / land owner and architect of
the project to strictly comply with the terms and conditions.
In the said proposal, the applicant submitted to Sub
Divisional Engineer Khadakwasla Canal, Sub Division 2 Pune
outward no. 2513 / Khadak - 2 / Prasha - 1/2010 dated
20/08/2010 and as per the map blue line and red line are
marked in the map as per prior approval. The terms /
conditions herein shall be binding on the applicant. Also
Deputy Divisional Engineer, Khadakwasla Canal Sub
Division no. 2 Pune 37 outward No. Khadak 2/ Prasha / 284/
Year 2022 dated 25/01/2022 The terms / conditions in the
feedback submitted to the authority shall be binding on the
applicant / developer / land owner. Also all notifications /
regulations etc. from the Water Resources Department. It
shall be binding on the applicant/developer to comply with.
Case no. OA No. 07/2022 (WZ) Shri. Shanshikant Vitthal
Kamble has filed a court Case. However, pursuant to the said
claim, Hon. The decision of the National Green Tribunal will
be binding on the applicant / developer / land owner.

As per 7/12 for G. No. 8/12 of the entire area submitted to
the proposal, as the owner is Smt. Lata Khivansare, a letter
of attorney has been submitted regarding the same and the
terms/conditions thereof shall remain binding on the
applicant.

Under Section 26 (1) of the Maharashtra Regional and Town
Planning Act 1966 through the Authority, the Draft
Development Plan of Pune Metropolitan Region. Promulgated

on 02/08/2021 and in the said draft development plan, the
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said income is included in the commercial + green belt section
and 24 m + 60 m (National Highway No. 48) + 12 m + 12 m.
The proposed draft development plan is hampered by road
width. The alignment of 24 m wide road has been changed
and the said 24 m wide road has been transferred to the
authority and its FSI has been given earlier. The final decision
of the development plan in the said case will be binding on

the applicant / developer / land owner.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to8/A 9 Pai (Old S.No. 8/3to 7, 9 to 14 Pai ) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project

In the said case, 30.00 m green belt was shown in the regional
plan, now in the draft development plan the green belt has
been shown up to the blue line of the river. However, as per
the prior approval of the said green card, the building A3. B3,
open space and its club house are affected and in this case
for building A3 and B3 from the authority Outward No. BMU
/ Mou. Mhalunge / G.N. 8 and others / dated. 22/02/2022
plinth inspection certificate to be obtained as well as from the
authority for club House Outward No. 217/18-19
Occupancy certificate received vide 24/09/2019. The
applicant has objected in the said matter and the final
decision in this regard will be binding on the applicant. Also
regarding the fact that the floor level of the built buildings is
above the level of the Red flood line, the Irrigation

T C
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40)

41)

Department's letter dated Sanction has been paid vide
25/01/2022. The terms / conditions therein shall be binding
on the Applicant / Developer / Landlord

In the said matter, the guidance received through the Urban
Development Department of the Government of Maharashtra,
Outward no. TPS 1823/158/19/ New - 13, dt. Subject to
letter dated 11/08/2023, the said development permission
has been granted. In this regard, in the future, it will be
binding on the applicant / developer / land owner to comply
with any amendments, orders, instructions received from the
government.

In the said matter, the applicant's letter dated 21/08/2023
while approving revised construction permit maps on the
proposed income, requesting to convert the premium amount
charged for terrace balcony, staircase passage, elevator,
elevator machine room in the previously approved map into
the premium of Ancillary FSI. It has been submitted before
the Metropolitan Commissioner and the re-presentation note
in this regard Hon. Even if the approval of the Municipal
Commissioner and Chief Executive Officer is obtained, if
audit objections arise in future regarding the above
adjustments, the full responsibility of the
applicant/developer /landowner will remain. Also, it will be
up to the applicant to implement the order issued by the
government in this regard.

In the said «case, it shall be binding on the
applicant/developer/landowner to hand over the existing

12.00m road area to the Authority free of charge.

C
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43)
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Consent to Establish and Consent to Operate have been given
through MPCB from time to time for the Property under the
proposal and currently the number is 1.0/CC/UAN Consent
to Operate vide No. 0000128731/C0O/2307001497 dated
24/07/2023 has been submitted by the applicant.
Accordingly, while the claim is pending in the NGT court,
Revised No Objection Certificate of Environment Department
dated 06/6/2023. The amended Consent to Operate dated
24 /07 /2023 has been received by the applicant and its terms
and conditions shall be binding on the applicant / developer
/ land owner.

The Shaded Podium shown in the map must be used for
parking. Apart from this it cannot be used

In accordance with the hearing held on 19/10/2022 in the
jurisdiction of the Hon'ble Metropolitan Commissioner and
Executive Officer in the said matter, Hon'ble Metropolitan
Commissioner and Executive Officer outward No. 32 Dated
20/10/2022 The hearing decision has been passed as per the
said hearing decision, the said proposal has been approved
and the terms/conditions of the said decision shall remain

binding on the applicant/developer/land owner.

Mauje - Mhalunge, Taluka - Mulshi, District - Pune, S.N. 8/A
1to 8/A 9 Pai (Old S.No. 8/3to 7,9 to 14 Pai ) Area 50900.00
sq.m. in the approved drawing on the area Plot No. A. Area
of- 34091.78 sq.m. "Group housing" on areas Proposal for
revised drawings/ building construction in the project
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45)

46)

47)

48)

49)

JO~

Since the said proposal has been approved as per TOD rules,
at least 50% of the flats are 60.00 sq.m. should be within and
also parking and regular distances should be as per TOD
regulations. It shall also be binding on the
applicant/developer/landowner/architect to strictly follow
the TOD regulations as well as to get the revised maps
approved if any revision is deemed necessary in the future.
In the said case, the applicant has submitted a stamp paper
of Rs.500/- on 06/10/2023 regarding the increased
development fee and the said undertaking will be binding on
the applicant / developer / land owner.

Construction of sheds, toilets and drinking water facilities,
nurseries etc. for pregnant mothers, lactating mothers and
accompanying children aged O to 6 years among the laborers
working at large building construction sites. Temporary
facilities must be done by the contractor or construction
developer.

If there is arrears of inspection fee, premium fee, development
fee, additional development fee, security deposit and labor
welfare cess etc. on the presented land in future, it will be
obligatory on the applicant to deposit the said amount with
the authority.

If any information or documents submitted by the applicant
is found to be incorrect/misleading, the development
permission and commencement certificate submitted will be

considered cancelled.



?@’7‘

Two sets of drawings/construction maps accompanying the
proposal are signed and enclosed herewith and all other
documents accompanying the proposal are being retained for

the records of the Authority.

Hon'ble. With the approval of Metropolitan Commissioner and
Chief Executive Officer

Sd/-

Metropolitan Commissioner
and
Chief Executive Officer
Pune Metropolitan Region
Development Authority, Pune

T C
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